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Report by Committee on Private Members®' Bills and Resolutions.

EIGHTH REPORT

( Presented on 19-3:96)

Constitution of Committee

;1 Shri Charti Lal Goel Chairman

2 Shri Jag Parvesh Chandra Member

3. Dr. A.K. Walia Member

4. Shri Nand Kishore Garg Member

Se Shri 0.P. Babber Member

6o Shri Darshan Kumar Bahl Member

s Shri Ram Pal Karhana Member
Secretariat

1. Shri P.N. Gupta Secretary

2. Shri S.:l. Sharma Joint Secretary
3. Shri P.C. Agarwal Dy. Secretary
4, Shri S.K. Srivastava Cominittee Officer

The Zommittee on Private Members' Bills and Resolutions met in
the Chamber of Hon'ble Speaiter on 13 Marciy, 1256,

™he Comnittee was informed thnat the Hinth (IIInd Zudget)
Session of the Delhi Lagislative dssembly will comicuce from i3th
Mareh, 19'6., bDuring this Session two Friday i.e. 22nd March «<nd
29th Marc', weinn Private Hembars® Business Day, have been
sarmacikca’ for Private Meinbers Resolutiosns and Private Members
nills resoectively.

The Tommittee was Surther informed that five resolutions,
noticas of which have heen given by Shri iiukesh Sharia, Dr. AJie.
Jalia, Shri Mewa Ram Arya, Shri Gauri Shanxkar Bhardvaj and
Shri Madan Lal Gaba, have fcund place in the ballotinge.

ALLOZATIONI-OF TIME FOR
PRIVATE MEMBERS' RESOLUT'IONS

For discussion on the Private Members® Resolutions in the
House on Friday the 22nd March, 1996, the Committee allotted the
time as shown against each :

51, No. Name of Member Text of Resolution Time allotte
1% Shri Mukesh Sharma This House recommends that

all internal and external 40 minutes

civic amenities be provided
to the Group Housing
Societies in all part of
Delhi as per the terms



sl.,No. Name of Member

Text oOf Resolution Time

3.

Dr. A.K. walia

Shri Mewa Ram Arya

shri Gauri shanker
Bhardwa j

allotted

and conditions made at the
time of allotment oOf land
and this may be ensured that
problems pertaining to
internal civic amenities

are disposed off on priority
pbasis by the Government

and ether allied agencieso

This House recommends that 30 minutes
East Delhi having 1/3rd of

population of Delhi be

given 1/3rd of Delhi‘'s

total water supply.

This House recommends that 30 minutes
the Present Mini Master Plan

which is in vogue for rural

Development be renamed as

"Deen Dayal Gramothan Yogana"

and this may be converted

into an autonomous body.

This House recommends that all
the portions having illusory =
concepts and views based on bl
Western ideology be deleted
from the text books pres-
cribed for primary to Senior
seconday level(from class I

to XII) in Delhi Schools
published about vedic
literature, Indian Cultvure,
oolitical science, Socloloyy
and philosophy and the same

be substituted by relevant
facts/portions as have been
established by historical
researches and archaeoloyical
evidence so as toO make the
students aware of the real
Indian vision and facts with

a view to carry out the above
curriculum amendments. A
committee of Educational
Zxperts jncluding historians
and eminent academicians be
constituted wno shall

submits recomnendation to
IICERT and Delni Text Book
surcau reparding revis=d
syllabus for approvals.

T /oo



Sl.No. Name of Member Text of Resolution Time

allotted

= Shri Madan Lal Gabe This House recommends that for 20 minutes
the cultural development of the
children of East Delhi, all
necessary arrangements be
provided by formulating a
scheme for setting up a Bal
Bhavan in Yamuna Sports Complex
for all round mental and
intellectural development of
children. |

PRIVATE MEMBERS' BILLS

Shri Jag Parvesh Chandra inquired_about the fate of his
Private Member Bill viz. Punjabi®Second)official Language Bill, 1995,
The Committee after detailed deliberations and after going through
the relevant section of GNCT Act read with the ruling given by
the Hon'ble Speaker on the subject on 22 December, 1995 recommended
that Shri Jag Parvesh Chandra be allowed to introduce his Bill
on 29th March, 1996 and allotted 15 minutes for the purpose.,

The Committee was informed that further discussion on the

following two Private Members Bills, already introduced will be
held on Friday the 29th March, 1996 :-

i) The Delhi Agricultural cattle Preservation
(Amendment) Bills, 1995 (Bill No. O of 1995)
by Shri Alok Kumar.

ii) The Indian Divorce (Amendment) Bill, 1995
(Bill No. 10 of 1995) by Shri Alo< Kumar.

The Committee was further informed that one notice for
Private Members' Bill "The Delhi Reservation in Jobs for women
Bill, 1996" has been received from Shri Mukesh Sharma, This Bill
has been sent to the Law Deptt. for vetting and only after the

receipt of opinion of Law Deptt. the same could be introduc :u
in the House,

PENDING PRIVATE MEMBERS' BILLS

The Comnittee was informed that the following Private

Members® Bills are pending and could not be adopted for discussion
due to the reasons given against each :

Sl. No. Name of the Bill Reasons

kS The Child Labour(Abolition, Hon'ble Lt. Governor has opined
Welfare and Rehabilitation) that the provisions made in
Bod ] -1 994 this Bill regarding abolition

of Child Labour and penal

-a4/.o



1,

2,

3.

The Girl Child(Compulsory
Education, Upbringing and
Welfare) Bill, 1994

The Delhi Municipal Corporation
(Amendment) Bill, 1995.

ALLOCATION OF TIME

PRIVATE MEMBERS' BILLS

Introduction of Punjabi(Second Official) Language
1995 by Shri Jag Parvesh Chandra

Bill,

The Delhi Agricultural Cattle Preservation

(Amendment) Bill, 1995

The Indian Divorce(Amendment) Bill, 1995

provisions concerning therewith
already exist in the Delhi
shops and Establishment Act,
1954 and Factories Act, 1948
and any changes in this regard
be left to All India
Legislation; there are now
international repergnssione

The recommendations of the

Lt. Gover for taking up further
consideration of the Bill in
the House are still awaited.

The recommendations oi the
Lt. Governor for introduction
of the bill in the House are
still awaited.

15 minutes

30 minutes

30 minutes

The Committee authorised Shri Jag Parvesh Chandra and

in his absence Shri Darshan Kumar Bahl to present report of
Committee in the House.

o S

CHARTI LAL GOEL
CHAIRMAN

COMMITTEE ON DPRIVATE MEMBERS'®

Bill$ AND RESOLUTIONS



